
BEFORE THE NATIONAL GREEN TRIBUNAL, WESTERN BENCH 

AT PUNE 

(UNDER SECTION 16, R/W SECTION 18 OF THE NATIONAL GREEN 
TRIBUNAL ACT, 2010) 

APPEAL   No. 30 of 2024 

 

 

IN THE MATTER OF: 

  

RAMESH SAZO GAUNS                                    ....APPELLANT 

 

                     Vrs 

 

UNION OF INDIA & OTHERS                   ....RESPONDENTS 

 

INDEX 

 

SRL. 
No. 

PARTICULARS PAGE 

1 Rejoinder Aaffidavit filed by Appellant to 
the Counter Affidavit of MOEF & CC 

 

2 ANNEXURE-1 
TOR granted to Vedanta Ltd 

 

3 ANNEXURE-2 
Mining Lease Deed 

 

4 ANNEXURE-3 
Clarification Letter  wrt TOR Conditions 

 

5 ANNEXURE-4 
GPCB Report on Pollution of Lamgao Lake 

 
 

6 ANNEXURE-5 
Vedanta,  Dempo, Sesa Resources Ltd, all are 
same 

 

7 ANNEXURE-6 
CCR  Notification 

 

8 ANNEXURE-7 
Regulation wrt Consrvation of Water Bodies 

 

9 ANNEXURE-8 
Pirna Naroda Nagarik Kruti Samiti Vrs MOEF 

 

10 ANNEXURE-9 
Draft Notification of GSWA to declare Lamgao 
Lake as a wetland 

 

1-7
8-23

24-41

42

43-46

47-48

49-51
52

53

54-58

2208



11 ANNEXURE-10 
News regarding Auction of Iron Ore Block in 
Goa 

 

12 ANNEXURE-11 
Vedanta’s Billion 

 

13 ANNEXURE-12 
Article regarding Vedanta(Dempo) curse for 
Lamgao Water Lakes in Goa 

 

14 ANNEXURE-13 
News Published regarding auction of iron ore 

 

15 ANNEXURE-14 
News Published regarding auction of iron ore 

 

 

FILED BY 

 

 

 

 

   BISWARANJAN PARAMGURU 

ADVOCATE 

 

 

59-60

61-90

91-97

98-99

100

Place: Pune/Odisa
Dated:- 17.07.2025

2209



BEFORE THE NATIONAL GREEN TRIBUNAL, WESTERN BENCH 

AT PUNE 

(UNDER SECTION 16, R/W SECTION 18 OF THE NATIONAL GREEN 
TRIBUNAL ACT, 2010) 

APPEAL   No. 30 of 2024 

  

IN THE MATTER OF: 

RAMESH SAZO GAUNS                                    ....APPELLANT 

                     Vrs 
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REJOINDER AFFIDAVIT FILED BY THE APPELLANT TO THE 

COUNTER AFFIDAVIT FILLED BY MoEF&CC  

1. That the Appellant specifically denied all Para of Counter Affidavit as it 

is filed previously in Appeal No.73 of 2024. But, the decision of 

MOEF&CC to adopt the Counter Affidavit filed in Appeal No. 73 of 2024 

in this present Appeal No. 30 of 2024 is completely erroneous and the 

decision of MOEF&CC is with mala fide intention to help the Project 

Proponent. It is true that the Prayer of both Appeals are same, as same 

Environmental Clearance has been challenged, but issues/grounds to 

quash the Environmental Clearance are completely different. The 

present Appellant challenged the Environmental Clearance basically 

on the ground of suppression of material fact in Form 1 wrt presence 

of 13 lakes inside the Mining Lease Area, and suppressing the material 

fact that no cumulative impact assessment is required. 

2. That the Appellant further denied all the Replies to The Appeal No. 73 

0f 2024, as it is related to a different case. The corresponding Paras of 

the Petition filed by the Appellant in this present Appeal No. 30 of 2024 
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are reiterated to be true and correct as per the best documentary 

evidence stipulated hereunder. 

3. It is very much indispensable to know that Vedanta Ltd, Sesa 

Resources Ltd, Dempo Mining Corporation Ltd, all are subsidiary of 

Vedanta Resources Plc. (Please Vide Annexure-5 & 11)‘In 2007, it 

became a majority-owned subsidiary of Vedanta Resources Plc.,when 

Vedanta acquired 51% controlling stake from Mitsui & Co. Ltd. in June 

2009, Sesa acquired VS Dempo & Co. Private Limited(now Sesa 

Resources Ltd.) along with its fully owned subsidiary Dempo Mining  

Corporation ( Now Sesa Mining Corporation Ltd) and 50% equity in 

Goa Maritime Private Limited.) 

4. That it is evident from the GSPCB Report to M/s Sesa Resources Ltd 

that Vedanta Ltd. was involved in illegal  mining activities in its mining 

lease No. 12/41 of M/s Sesa Resources Ltd. (Please Vide Annexure-

4 &12) 

The GSPCB Report wrt M/s Sesa Resources Ltd., Jeevan 

Vishwas (LIC) Bldg) EDC complex Patto, Panaji Goa regarding 

directions to construct garland drains to prevent the runoffs from 

the mines into the water bodies reads as follows: (Please Vide 

Annexure-4) 

“In order to verify the allegations made in the said letter complaint, the 

Officials of the GSPCB has conducted an inspection of the water 

bodies at various locations as mentioned in the said complaints on 

13/10/2011. The observations recorded are given below:- 1) At the 

boundary of the mining lease No. 12/41 of M/s Sesa Resources Ltd.. 

there is the Lamgao Lake overlooking the mining dumps. During the 

rains the runoff from the mining lease was seen flowing into the lake 
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and the overflow from the Lamgao lake flows into the Bicholim river. 

Further thick silt was observed accumulated in the lake and also 

around the lake. (Copy of the inspection report is enclosed herewith as 

Annexure 'B'.). The Board Offcials has also collected the water 

samples of the said water bodies at various locations mentioned above 

and the analytical report indicates that there is high turbidity level in the 

said water bodies. (Copy of the analysis report is enclosed herewith as 

Annexure 'C'.). In view of the above facts and in exercise of the powers 

vested with this Board Sunder section 33(A) read with section 25/26 of 

the Water (Prevention and Control of Pollution) Act, 1974, you are 

hereby directed to take all the adequate measures for controlling and 

preventing the mining silt from flowing into the water bodies and 

polluting the same by constructing garland drains around the dumps 

and settling pond. Further you are also required to furnish clarification 

with respect to the above observations along with supporting document 

regarding the measures adopted by you for controlling the water 

pollution due to mining activity on regular interval of 15 days upto 31st 

May, 2012.” 

 

5. That as per Para 4 ‘Miscellaneous’, Sub-para 4.6 of the TOR, (Please 

Vide Annexure-1),  

“During the meeting, the EAC noted that Old Exavated pits exist within 

the mine lease Area. Hence, the Project Proponent needs to submits 

a letter from the Department of Geology and Mining, Govt. of Goa 

clarifying whether any illegal mining within the mining Lease Area has 

been carried out or not  and whether the same has been carried out by 

M/s Vedanta Ltd or not? 
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It is evident from the GSPCB Report to M/s Sesa Resources Ltd that 

Vedanta Ltd. was involved in illegal mining activities in its mining lease 

No. 12/41 of M/s Sesa Resources Ltd. (Please Vide Annexure-4). 

Now, in the same mining lease No. 12/41, Vedanta Ltd got 

Environmental Clearance (Please Vide Annexure -2). Thus, this 

Project proponent mislead the EAC violating the EIA Notification,2006. 

The Letter of intent generally issued in case of new mines. As per 

Standard Term of Reference for 1(a) Mining of Minerals (Activity: 

Mining of Minerals),Standard Term of Reference Mining of Minerals, 

(1.Project Details) of TOR (Please Vide Annexure-1),  Project 

Proponent should ensure that  LOI is valid at the time of grant of TOR. 

But the Project Proponent deliberately suppressed the earlier illegal 

mining activities done by M/s Sesa Resources Ltd., now Vedanta Ltd 

and also failed to submit the copy of the previous Lease deed (Please 

Vide T.C. No.s at Annexure-22 of the main Appeal No.30 of 2024.Thus 

the clarification Letter by state of Goa wrt TOR is false. (Pleas Vide 

Annexure-3) 

6. That the Draft Notification of GSWA to declare Lamgao Lake as a 

wetland is annexed as Annexure-9. The said Lamgao Lake 

admeasuring an area of 3375 Sq. Mt. situated in Bicholim/Lamgao in 

Survey No. 25/1. The Project Proponent got mining lease in the same 

Survey No. 25 admeasuring an Area  of 3375. Mining in water bodies 

are strictly prohibited. Please Vide Serial No. 54 of the mining Lease 

Deed at Annexure-2.) There are various policies of Union of India 

prohibiting Minining activities inside water bodies/Lakes (Please Vide 

Annexure-7) . Even the Map of the wetland mean high flood level 

(depicted as a blue line of the said Lamgao Lake with the Zone of 
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influence is at Annexure-1. (Please Vide Annexure-9). Even the 

Project Proponent is doing mining activities in some lakes,  as the 

survey no.s of the lakes are included in the mining lease. As per TOR, 

in order to protect natural lakes, water bodies,  there should not any 

mining activities within 50m safety zone of water bodies. 

7. As Project Proponent suppressed these above mentioned facts in 

Form 1, MOEF&CC did not get any scope to examine. So, the 

Environmental Clearance of the Project Proponent should be quashed. 

8. Previously many companies including the Project Proponent were 

involved in illegal iron ore mining in that Area. Salgaonkar Shiping 

Company Pvt Ltd, M/s Rajaram Bandekar got Iron Ore Mineral Block 

on Auction in a Close Proximity Area. (Please Vide the News at 

Annexure-10,13&14). Hence, Present, Past and future cumulative 

assessment is required. As per 1(a): Standard Terms of Reference 

for conducting Environmental Guideline (Impact Asessment 

Study for Non Coal Mining Projects&information to be included in 

in EIA/EMP Report) (iv. Cumulative Impacts). These impacts occur 

when the incremental impact of the project is combined with the 

cumulative effects of other past, present and reasonably 

forseeable future Projects. 

PRAYER 

In the facts and circumstances stated above, kindly quash and set 

aside the Order of MOEF granting Environmental Clearance dated 

23/01/2024 to Protect the Environment. 

 

                   Biswaranjan Paramguru 

Dated 17/07/2025                                   Advocate 
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